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 (xxii)  G.S.R.  No.  224  dated  the  Ist
 February,  1963.

 (xxiii)  G.S.R.  No.  225  dated  the  Ist
 February,  1963.

 (xxiv)  G.S.R.  No.  226  dated  the  15
 February,  1963.

 (xxv)  G.S.R.  No.  227  dated  the  1st
 February,  1963.

 (xxvi)  G.S.R.  No.  228  dated  the  Ist
 February,  1963.

 (xxvii)  The  Notice  of  Short-Ex-
 port  Rules,  1963  published  in
 Notification  No.  GS.R.  No.
 232  dated  the  ist  February,
 1963.

 (xxviii)  G.S.R.  No.  248  dated  the
 Oth  February,  1963.

 {Placed  in  Library,  See  No.  LT-
 790/63].

 कण  Maize  (TEMPORARY  USE  IN
 STARCH  MANUFACTURE)  ORDER

 The  Deputy  Minister  in  the  Minis-
 try  of  Food  and  Agriculture  (Shri  A
 M.  Thomas):  Sir,  I  beg  to  lay  on  the
 Table  a  copy  of  the  Indian  Maize
 (Temporary  Use  in  Starch  Manufac-
 ture)  Order,  1963  published  in  Noti-
 fication  No.  G.S.R.  273  dated  the  7th
 February,  1963,  under  sub-section  (6)
 of  section  3  of  the  Essential  Conimo-
 dities  Act,  1955.  [Placed  in  Library,
 See  No.  LT-791/63].

 NoTiFICATIONS  UNDER  DEFENCE  OF  INDIA
 Act

 The  Deputy  Minister  in.  the  Minis-
 try  of  Home  Affairs  (Shrimati
 Chandrasekhar):  I  beg  to  lay  on  the
 Table  a  copy  each  of  the  following
 Notifications  under  section  41  of  the
 Defence  of  India  Act,  1962:—

 (i)  The  Defence  of  India  (Em-
 ployment  of  Technical  Person-
 nel  in  National  Service)

 mentary  Grants  (Railways)

 Rules,  1963,  published  in  No-
 tification  No.  GSR.  93  dated
 the  11th  January,  1963,  as  cor-
 rected  by  Notification  No.
 GSR.  245  dated  the  9th  Febru-
 ary,  1963;

 Gi)  Notification  No.  GSR.  173
 dated  the  2nd  February,  1963
 containing  Corrigenda  to  the
 Defence  of  India  (Second
 Afmendment)  Rules,  1963,  pub-
 lished  in  Notification  No.
 GSR.  91  dated  the  10th  Janu-
 ary,  1963.

 (iii)  The  Defence  of  India  (Third
 Amendment)  Rules,  1963  pub-
 lished  in  Notification  No.  GSR.
 240  dateg  the  15  February,
 1963.

 [Placed  in  Library,  See  No.  LT-
 792/63).  र

 GOVERNMENT  RESOLUTION  ON  GRANT  OF
 INTERIM  WAGE  INCREASE  TO  WORKMEN

 in  Coa,  Mrninc  INDUSTRY
 The  Deputy  Minister  in  the  Minis-

 try  og  Labour  and  Employment  (Shri
 R.  हू.  Malviva):  I  beg  to  lay  on  the
 Table  a  copy  of  Government  Resolu-
 tion  No.  WB-16  (30)|62  dated  the  16th
 February,  1963  accepting  the  recom-
 mendations  of  the  Central  Wage  Board
 for  Coal  Mining  Industry  for  grant  of
 interim  wage  increase  to  workmen.
 {Placed  in  Library,  Sce  No.  LT-793/
 63.]

 12.11  hrs.
 DEMANDS*  FOR  SUPPLEMENTARY

 GRANTS  (RAILWAYS)  1962-63
 The  Minister  of  Railways  (Shri

 Swaran  Singh):  I  beg  to  present  a
 statement  showing  Supplementary
 Demands  for  Grants  in  respect  of  the
 Budget  (Railways)  for  1962-63.

 *Presented  with  the  recommendation  of  the  President.


